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Dated : Allahanad this 5th day of December, 1995,
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x5 The order of suspension is an inter-locutory

order and Courts and Tr ibuna h are not expected tO

imterfere in such 3n order unless the order appedrs 10

y 2 lono time has elapsed

Q

be prima-facies arbitrary

after the suspension has been ordered but, no disciplin-

L

ry proceeding has been jnitiate

case, Therefore, we see no re@son to interfere in the

matter, Moreover, an order of suspension can be
appealed anzinst before the competent authority. The .
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applicant has not filed any appreal against the order

of suspension, therefore, he has filed this aprlic at ibn™l
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without exhausting statutory remedies, ’
4, In view of the foregoing, the applications |

is diemissed in limine., The epplieant shall be
‘

advised to file an appropriate appeal befare the

appe 11ate autharity. It is expected that the compatent
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